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recommendation of an Insolvency Professional. It is provided that

where the application for Corporate Insolvency Resolution Process

is made by an Operational Creditor and no proposal for an Interim

Resolution Professional is made, the Adjudicating Authority shall

make a reference to the Board for the recommendation of an

Insolvency Professional who may act as an "Interim Resolution

Professional". The Registry of NCLT shall issue a letter accordingly

to the Board. The so appointed Insolvency Professional shall

furnish the requisite Certificate that no Disciplinary Proceedings is

pending against him. Upon Admission of the Application and

Declaration of "Moratorium" the Insolvency Process such as Public

Announcement etc. shall be made immediately as prescribed under

section 13 read with section 15 of The Code. He shall perform the

duties as an Interim Resolution Professional defined under section

18 of The Code. The IRP shall submit the Resolution Plan for

approval as prescribed under section 3lof The Code.

The commencement of the Corporate Insolvency Resolution

Process is hereby declared subject to the above conditions.

Date: 12th June,2017,
M.K. SHRAWAT

MEMBER (JUDICIAL)
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